
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABkD BENCH, ALLAHABAO

Original App11catian No; 375 .r 1992
S.K.Dixit •••••••• Applicant ••

Versus
Uni n of Indi R ~pcnd nts.& th r s , • •••••••

WITH
Original Applic.ti n No; 376 ef 1992
P.K.Dube, •••••••• Applicants.

Versus
Union of India & .re.

WITH
Original Application Na: 460 .f 1992

Respondents.••• ••• ••

••• • • • •• Applicant.
Versus

Union of India & others ••• •• • • • Respondente.
WITH

Original Application Ne: 461 .f 1992
V.K.Katra •••••••• Applicants.

Versus
Union f India & mthers

WITH-
Original Application No: 462 Dr 1992

Resp ndents• • • • •• ••

O.P.Kushuvaha •••••••• Applicants.
Versus

Unien of India & .thers
UITH

Original Applicati.n N ;
A.K.Srivastava

• ••••••• Respondents.

463 .f 1992
• •• • • • •• Applicants.

Versus
Unien of Insia & ethers • ••••••• Resp ndents.

WITH
Original Applicati.n N.: 464 .f 1992
B.V.Galvalkar •••••••• Applicants.

Versus
Unien .r India & .thers • ••••••• Respondents.

WITH
Original Application No: 465 .f 1992
Smt. H.L.Khalri •••••••• Applicants.

Versus
Union of India & •• • • •• • • Resp ndents.th~re

WITH
Original Application Ni: 466 ef 1992
Hariah Kumar •••••••• Applic~nts.

Versus
Unien of India & ethers

WITH
•••••••• Respondent.



OriQin~ Appliciltion N 467 ef 1992 ~

S.K.Shukl. • ••••••• Appl lcan ts • •
V reus

Unicn of lndi. & ethers • • •• •• •• Respendents.
WITH

Criginial hpplic_tion f'4 ; 468 cf 199L
Surendra Kumar • • •••• • • Applicilnts.

Vlrsus
Uni n ot' Indi. & etherlS ••• ••• • • R.spondlnls.

WITH
Originill Application Nm: 469 ef 1992
O. B. Magha ·....... Applic&nts.

Versus
Union of Indi_ &. 8th~r5 • • • • • • •• Respondents.

WITH
Original Ap pli ca ti on NO: 470 of '992
A.II.Kh.nwillker ·....... Applicants.

Versus
Uni n ef Indi. & ether!!! ••• •• • • • Respondente.

mwITH

I Origin.l Applic.tion No: 471 of 1992
B.K.Bhatta • ••••••• Applicants.

Versus \

OJ'
Union ef India & others •• • •• • • • Respondents.

WITH
Original Application N.: 472 of 1992
8.R.Singh • ••••••• Applicants.

Vereus
Un!"n of India & others ·........ Respondents.

WITH
Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versue
Un! n of India & .thers • • • ••• •• Respondents.

WITH
Or 19i na I Applicati n No: 474 .f 1992
R.K.Tewari • ••••••• App lic. nts •

Versus
Unian af India & athers • ••••••• Respandante.

WITH

. ,



Original'Applicatleo Ne: ,37~>et 1992
"t • t ss : f"'\ r. r, ,.. ., ..

T.*'.rMstrr •••••••• Applica nt••
Versu~

Unian,.f In i~ & athers
" ", :

Hon'ble ~r. Justice UsC.Srivastava, v.e.
Hon'ble Mr, K,Obayya. Member-A

(By Hon'ble ~r. JustIce, U.C,Srivastava, V.C.)
Shri t.P.Srivastava has put in appearance

in this C8S. ana has pray •• for diaposal of the
CBsa. The l.arne. counsal for the respan.ants
Shri P.~athur prays tor time to file Counter
Affidavit. It i. not necassary to grant time
ror the sa.a aa aimilar .attar ha. bean dispo.ad
or by-tha Bombay Banch and as well as Allahabad
aench. Thererora, the prayer of the l.arned
counsel tor tha re.pondant. ia raru.ad and the
caae is being decided by hearing the counseh'ror
the partiaa.

2. In thia caaa, arter hearing, wa ara or the
opinion that.tha judga••nt which i. ~.llvar.d at
Bo.bay a~ which has ba.n followad hare _t
Allahabad will hold gOD~. Tha applicant appaar.~
in a writt.n ta.t of Offica,.Clark in rasponse te
an advertise.ant issue. by the Railway Service
C mmis8ion~ ·So_bay. The .xamination took placa
at variou8 centrea, the applicant wae declarad
succ.s8'ul in the written test and called for
interview. The applicant was declared succassful
in the .election for the post of Offica Clerk.

CommissionThe Railway service~ Bombay informed the applicant
that hi.n8me has been sent to the Central
Railways for appointment as Office Clerk, After
waiting for a considerable period when ·the
applicant did not get appointment, the applicant
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approached tha authorities and ·wa. told that certain
enquiries in tha irragularitiee which took place
are going on and he should ueit fer some time .ore.
Lateron. a fresh liat was publiahed on_21.12.1986
in the In.ian (xpres8 - and the name -
of the applicant did not figure in the list. He
represented against the same, but after failing to
get any response a legal notice was .ent and there-
.fter this application was filed before thie Tribunal
with a prayer that the respondents may be airected
to offer appointment to him on tha poat of Office
Clerk or upon any other equ!vallent post on the
baaia of nis re.ult as declared by the Railway

respondents it has been atated that the cause of
action aro.e and examination, 'was conducted by the
Railway Recruit.ent Board, Bo_bay and aa such in no 1

ada.iniatratien.
cas. the pr.sent petition i. cognizabl. by th./

In the" vigilanc. enquiry certain t••pering wer. found with
the result the applicant' a nall8was dropp.d and ';",'
that'. why, h. was not given appoint.ent. In ca•• ,
hie apPDint.ent would have been given, a communica-
tion woul. have been ••de. Un.oubtedly, ~~ 'I

hits "•••~~. the pereoA/passed the exaainaticn, he Dr ahe,
as the case may be, and the result declare. then
the applicant should not have been dropped without
any valid resson. If there wasso.e foul play In
the inclusion of his na.e, obviously, the applicant
wes to ba given an opportunity or h. shoul. have
bean apprised of tha necessary facts to enable hi.
to submit raplyand meet anything which yas against
him. But on tha basia of the Vigilanca Enquiry,

servica commission.

3. In the yritten statement filed by the
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• the applicant ahQul~ not h~ve been depriv d froe
the appointment in which he becsee enti~led against
on. of the vacancies ~hich Y s advertised. No
person, ahould be d.prived of hie righte which
accrued Dr which necessarily will accrua on account
of the foul play by the authoritiee unless he ia
not guilty or he-was not givan en opportunity of
hearinge Accordingly, the appli6ation ia allowad
and the respondents ar. directad to hold an enquiry
into the .atter a••eciating the applicent with the
sa••e and in caS8 no foul play on his p.rt~ le;.touM
the applicant eh.uld not have been daprivad f hie
appoint.ant because ao.aone hae been foun~ guilty.
The enquiry ehtuld be campletad within three •• ntha :

In Ifro. tha date of co.~nicetien of this order.

,

I
- - Icasa, the entire examination hae been cancellad and '

none of thoee who appear ad in tha exa.lnatien got
the appoint.ant ~hen tha applicant will hava no
caea of his appoint.ant •. But in ca,., eo.e
appoint.ente hava been .ada and evary ca.e haa to
ba decided on .arite aa indicatad above, the enquir
abeutthe appllcan~'. case may ba .ade within

1
three ••nthe fre. the .ate D' c••municatian or thia/
order. 1neca8a, a•• of tha peraona a,re raquired I
to appaar in Viva-Voce test and their written

. I-examination is accepted; but has not been cancelled
they may appaar in the Viva-Voce examinatio~e
Thia is a part of tha .election itself and incase
thay succeed their result may be declered ana
they may be given appoint •• nt accordingly.
The application stands disposed with thase
directionse No order a.,to costa •

.~.. " . .

~.I ••• ., • • • • ••, Contd/- 4
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Copy f the judg •••nt ahall b. placed on every
file.

I

~~rr-lWIem"el'-A Vice-Chairman

Allahabad Dated: 9.2.1993
(JIJ)
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